Item No. 17
                  
Ratification of Circulars
(1) Circular Ref: IRDAI/NL/CIR/MOTP/200/12/2018 dated 11th December, 2018 

(2) Circular Ref: IRDAI/NL/CIR/MOTP/170/10/2018 dated 09th October, 2018 
1. The Hon’ble High Court of Judicature at Madras has, vide its judgement dated 26th October, 2017 in the matter of Civil Miscellaneous Appeal No. 1428 of 2017 (United India Insurance Co Ltd Vs R. Rekha & Ors), issued directions to IRDAI which reads as under.

“Enhance the Compulsory Personal Accident Cover from the existing Rs.1,00,000/- to at least not less than Rs.15,00,000/- so that the amount of Rs.15,00,000/- will add to some succor or solace to the victims of road accidents, who are the owner of the vehicle, who may incidentally sustain bodily injury or death. Further, an option can be given to the insured/owner of the vehicle to pay higher premium amount to get enhanced compensation over and above Rs.15,00,000/- in case the owner of vehicle so desires to such enhanced compensation in the event of any untoward motor accident which may result in bodily injury or death.”
2. In deference to the above direction of the Hon’ble High Court, the Authority in terms of Section 14(2) (i) of IRDA Act 1999, had issued Circular Ref: IRDAI/NL/CIR/MOTP/158/09/2018 dated: 20th September, 2018 on Enhancement of Capital Sum Insured (CSI) in Compulsory Personal Accident (CPA) Cover for Owner-Driver under Motor Insurance Policies from Rs.1 lakh to Rs.15 lakh. The Authority in its 102nd meeting held on 28th September 2018 ratified the issue of circular ref: IRDAI/NL/CIR/MOTP/158/09/2018 dated: 20th September, 2018.
3. After the issuance of the circular dated: 20th September, 2018, feedback has been received on:
(i) Policyholders being compelled to bundle a long-term CPA cover in the case of new cars and new two-wheelers with the long-term Third Party (TP) cover.
(ii) Individuals who are not holding an effective driving licence are also being forced to take a CPA cover.

Hence, to clarify these issues, a circular Ref: IRDAI/NL/CIR/MOTP/170/10/2018 dated: 09th October, 2018 was issued.
4. After the issuance of the above 2 circulars dated: 20th September 2018 and 09th October 2018, feedback has been received from various quarters, wherein it has been pointed out

(i) That many owner-drivers already have existing general Personal Accident covers which should be taken cognizance of.

(ii) Instances of wherein Owner drivers with multiple vehicles may have to take multiple PA covers for each vehicle.
After examining the issues in detail, it has been decided to unbundle the Compulsory Personal Accident cover and permit the issuance of a stand-alone Compulsory Personal Accident cover for Owner-Driver and accordingly the Authority in exercise of the powers conferred by Section 14(2)(i) of the IRDA Act 1999 issued the circular ref: IRDAI/NL/CIR/MOTP/200/12/2018 dated: 11th December, 2018.
Hence, this note along with the copies of the above two circulars is placed before the Authority for ratification.
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